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with various types of Re&r. A pro
ject for fisheries development has 
been sanctioned as part of the 
Norwegian aid programme . for 
Travancore-Cochin at a total cost 
of Rs. 38 lakhs.”
Then, so far as Inland fisheries are 

concerned:
“ ...the stocking of the Mettur 

reservoir is in progress. In U.P., 
the State Government have under
taken to stock canal reservoirs. 
Steps have been taken in Orissa 
and Bihar for large scale collec
tion of fry for stocking new area /'
On our side, the Central Govern

ment has tried to discharge its res
ponsibilities in the two spheres which 
I have mentioned, and the States are 
also being given advice from time to 
time. As I have said earlier, none
theless much remains to be done, and 
there is considerable leeway to be 
made up which I assure the House I 
will try to do.

I am glad the Government have 
already promised to reconsider and 
revise the Five-Year Plan from the 
point of view of unemployment. If 
that happens I hope to take the op
portunity of intensifying our efforts for 
the improvement and development of 
fisheries. I am not absolutely unmind
ful of this and whenever I have gone 
to these seaside places, I have seen 
the fisheries curing centre at Ratna- 
giri; I have visited also the Bombay 
deep sea fishing centre, ajid when I 
went to Cuttack I have also seen the 
Inland Fisheries Re.search Station 
there. So, I can a s s u r e  the hon. Mem
bers that I attach the greatest pos
sible...

Mr. Deputy-Speaker: Did the hon.
Minister say Calicut?

Dr. P. S. Deshmukh: Cuttack. T^ere 
is a resenrch station at Cuttack—the 
State Government research station at 
Cuttack. The Central Government 
has also a small organisation there.

So, I can assure them that I am 
conscious of the importance that

fishing and fisheries occupy in the 
nation’s life, and I will try and give 
the utmost possible help and assis
tance.

I thank Mr. Nayar for having drawn̂  ̂
the pointed attention of everybody in 
the Hoiise to the importance of this 
thing, and I am also thankful for the* 
constructive suggestions that he and 
other Members have made.

RESOLUTION RE PRESIDENT’S 
PROCLAMATION ON PEPSU

Mr. Deputy-SpeaJter: The House
will now proceed with the discussion 
of the PEPSU Proclamation resolu
tion. The hon. Member Sardar 
Saigal wants to say a few words. 
What about the hon. Minister? He 
has no objection. Yes, Mr. Saigal.
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Dr. K^tju: There has been a long
debate upon this matter in this House. 
I do not regret the debate, but having 
regard to the element of time, there 
is no other alternative course, I res
pectfully suggest, than the approval of 
this Resolution which I have moved be
fore you.

I snail take the main points at once. 
It nas bepn suggested that there should 
be general elections. Very well. Sup
posing you have general elections, those 
elections will take at least four or five 
morjihs. The Delimitation Commission 
Report will come; then there is the elec
toral loli, and under no circumstances 
whatsoever you can avoid a delay of 
many months—five, six, four—before 
the general elections. Now, what is It 
that is suggested is going to happen 
during this interval? Today there is 
no legislature, there is no Ministry and 
i£ an attemot is made: ‘Very well, we 
are not going to extend it; we are not 
going to approve the Resolution*, then 
what does the House require? I can 
understand that there must be some 
sort of lapse of time. I have been

o n  rarisu
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noting what has been said here and I 
have been noting what was expressed 
in the other House and I find a general 
desire cn the part of my hon. friends 
opposite ihat there should be a speedy 
election. II is said: ‘Well, it should 
be held r.ometime in January, Febru
ary, M&rrh*. I appreciate that. We 
are neither blind nor deaf. We know 
the feelings with which you are actuat
ed. But under those circumstances, to
day the President’s rule will continue; 
it is boui:d to continue. You cannot 
set it at rest today. Something has got 
tc be done today. It was from this 
point of view that I was rather sur
prised at their very negative attitude.

I do not want to tire the House at 
this late hour and to keep hon. Mem
bers from probably more enjoyable pur
suits elsewhere by going int^ the old 
history. My hon. friend, Sardar 
Hukam Singh instead of making— ĥe 
will pardon my saying so—an original 
contribution of his own on onfe point, 
rather quoted an obviously misleading 
expression of opinion from another 
<Jource. Probably he was attracted by 
the phrase. I think the poet Pope 
spoke about the rape of somebody, and 
Dr. Ambedkar quoted the ‘rape* of the 
Constitution, and Sardar Hukam Singh 
was so much attracted by the phrase 
that he said it here ‘The Constitution 
has been raped*. He did not elaborate 
the point. Now, if it was rape, the 
rape took place in the month of March 
last. It is absolutely wrong on the 
merits.

As I said. 1 do not want to tire you. 
Bat what was the condition in the 
month of February, 1953? I go by the 
very words cf the Constitution—article 
3^C. When the President is satisfied 
on a report received by him from the 
Rajpramukh or the Governor or other
wise that the Constitution has broken 
down or something like that, and is 
not able to function, then he may take 
appropriate action. I am making an 
absolutely impersonal observation. 
They are all my frienda. in the last 
Ministry—good friends. You may not 
realise i t  But what was the situation?

Thti House of the legislature consisted 
of CO members. Twenty or twenty- 
two members at that date were likely 
to be unseated, out of which 14 had 
been unseated, three others had been 
unseated, the Chief Minister had ten* 
dered his resignation and the Ministry 
was left with two. Who were these 
two Ministers? One was, if I remember 
aright, a newly appointed Minister as 
a representative of the Harijan com- 
jnunity. The other was a Minister^—I 
attribute no motives at all—who had 
crossed the floor from the Opposition, 
come over to the Treasury side and' 
had been appointed a Minister. I think 
on the 28th or 29th of December.

There were two Ministers left. So, 
could anybody say—I put the question 
fairly and squarely and not in a party 
spirit—that the President was not jus
tified in issuing the proclamation and 
saying that in PEPSU the Constitution 
had ceascd to function? In a House of 
60, 40 people were left, the Leader had 
been unseated and the Leader had ten
dered his resignation. What was the 
President to do? We discussed all that 
and we discussed every aspect of it and, 
the House was pleased to approve the 
President’s Proclamation.

Mr. Deputy-Speaker: What is the
good of going over all that matter? The 
simple point is whether there is any 
need to continue it. either on the 
ground of the continuance of the same 
law and order position or for delimita
tion etc. ,

Dr. Katju: You were not here, Sir, 
for some time and you really do not 
know what happened here. The Press 
Gallery there fully report every point 
and that wa" why I am quite fair and 
frank here.

Shri Nambiar: Are we to take notire- 
of the Press Gallery?

Mr. Deputy-Speaker: If the hon.
Merr)l>crs spoke something he must 
have his view also expressed.

Dr. Katja: They said here is this  ̂
point, here is that point. Take for in
stance, they said look here, here is the
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Adviser, what a 'funny man he is! He 
has given away 1»000 bighas of land to 
such and such a Maharaja. He has 
given away Rs. 10,000 allowance to 
such and such Rajkumari or Princess 
or Maharani and is wasting money. I 
ventured to intervene but nobody 
would listen to me by way of interven
tion. Really, what are the facts? I 
^aave to tell them. If you ask me to sit 
aown I will finish and sit down in five 
minutes.

Mr. Deputy-Speakcr; No, no; 1 
thought nothing had occurred. I never 
knew that all these statements had 
been made. I thought the point was 
different and the hon. Minister may go 
on.

Dr. Katju: If they had started by 
saying, “Well, you should have general 
elections'’, I would have said, “very 
welV*. It is a very reasonable point of 
view to put forward and I would have 
said that I would bear that in mind. It 
is not a question of opposition in dis
guise; it is a question of general im
portance. I should like to carry all 
of them with me and I repeat it again* 
Read my speeches in the months of 
March and April. I said then and I 
stick to it now that I am loathe to 
have this administration continued. I 
should like to have the elections as 
soon as I can, which will be sometime 
in January, February or March. Sir, 
I was asked, ‘Are you going to hold 
the elections in 1954?* I said. ‘Yes'. 
The newspapers said, ‘Look at Dr. 
Katju; he is now taking the elections 
to December 1954.’ Nobody asked him 
at that time what does 1954 mean. 
January is part of 1954 and December 
is also part of 1954. When you asked 
me, ‘Will you have elections in 1954,* I 
said ‘Yes’. A perfectly innocent ques
tion and a perfectly innocent answer.

Shri Punnoose: Actually the ques
tion was asked whether elections would 
be conducted in the first half of 1954.

Dr. Katju: I stand corrected. My 
recollection is, in 1954. You read the 
reports. This is serious. Take for in
stance this grant business. The Maha
raja of Jind was, a t the time of mer
ger, aUotted or allowed to have some

thing about 1,400 bighas of land In his 
private property list. That was long 
before PEPSU was formed. Now he 
applied that he would like to exchiimgjB 
that. He has surrendered his 1,400 
bighac and in exchange for these 1,400 
bighas—that is not forest land but c^il- 
turable land—he wonted some other 
land. The question is under considera
tion whether he should be given and in 
What particular area. My hon. friend 
has omitted the word ‘private property’. 
He says, ‘Here is the Adviser’s rule or 
the President’s rule and Dr. Katju— 
who is being crucified before you—is 
there and he has given the land.’ Then 
I was very sorry—it is not fair to men
tion a woman’s name—you mentioned 
her husband’s name......

Dr. Rama Rao: You asked for it.

Dr. Katju: You gave them; listen to 
me. You gave the name of the hus
band and you mentioned that he was 
Deputy Secretary in some Ministry here 
and all that.

My hoii. friend either l̂oes not know 
the facts ^or he has been mis-informed. 
A question has been raised. It is per
fectly true Sardar Hukam Singh pro
bably knows about it. It is perfectly 
true that that lady has been applying 
for several years for what she calls red
ress. I will tell you the facts. In this 
particular State—I do not want to 
name the State—the custom was, ac
cording to her, that no dowry was 
given. The Maharaja about 30 or 40 
years ago had made it a rule that in
stead of giving a dowry which may 
be five lakhs of rupees or six lakhs to 
every princess on her marriage, he 
said he would give no dowry nor cost
ly ornaments but only an annual al- 
lowancte. She says, ‘My grand aunts 
got an allowance, my aunts got an al
lowance and my sisters have also got 
allowance. I was married in such and 
such a year, 10 years or 15 years ago. 
There is an order, the Maharaja’s 
order fixing a particular allowance for 
me. I got that allowance for many 
years before the merger; I got it after 
the merger. But it has now .been stop
ped on the ground that no married
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lady should be given any allowance.*
She says, ‘Look at the custom of my 
family and consider these circum
stances*. These are the facts. She 
has given the names of her grand aunts, 
and aunts and all that and the matter 
is under consideration and no order has 
yet been made. When the late Minis
try  was functioning the matter was 
raised. They said, that ‘if the cir
cumstances are brought to our notice 
we will look into them’ and the matter 
has been looked into. But my hon. 
friend Dr. Rama Rao thinks that all 
this is waste of money. This is not 
fair, I venture to say. Sir, I am here. 
My hon. friend can put a question in 
the formal way. Otherwise if there is 
any question of any particular indivi
dual, he can come over to me and find 
out the lacts from me. If he is not
satisfied then he can agitate it on the
floor of the House. If he is satisfied 
that nothmg unusual or improper is be
ing done, then it is not fair to the other 
individuals who are not here to drag 
their nameh In this controversy.

Similarly, the two gentlemen to 
whom my hon. friend Sardar Saigal 
referred just now. I have got a list 
here of all officers. My friend Sardar
Hul'^am Singh said that it was one of
the heads of impeachment. The Ad
viser he Jfaid—he was sorry to say so 
—was behaving in a most communal- 
minded fashion. He had either sus
pended or transferred or done some
thing to 13 Sikh officers.

VRJ #  ^  ^  f w  I  I

Dr. Katju: Now, the question is this. 
When the Adviser went on the scene 
bo had the State Counsellor there, Mr. 
Pillai, who was acquainted with the en
tire surroundings and environment and 
all that. I only wish that hon. Mem
bers could read the newspapers of 
those days as to what complaints were 
there I appeal particularly to my 
hon. friends opposite as to what was 
said about the integrity and disinte- 
grity and so on and so forth. Now«

the Adviser, when he went there pro
bably got information from Mr. Pillai. 
He passed some orders about transfer 
and then he passed certain transfer 
Glideri and some other things and sus
pended some other officers asainst 
whom enquiries are proceeding. It is 
loo late now; otherwise I would have 
asked one of the PEPSU members to 
tell you as to what the charges were. 
Departmental enquiries were going on. 
Now, it is said that officers had been 
brought from outside. Somebody talk
ed about permits and licences for im
port.s. Now, the officers who have 
been appointed are altogether 15. Out 
of them 13 come from the Puniab. It 
is a niatter of common knowledge that 
in PEPSU Punjab has always been 
drawn upon for the required .supply of 
oflicers. Some of these officers are 
not new. They have been there for a 
long time. The Inspector-General of 
Police is one of those 13. He is a 
Punjab officer appointed not by me: 
he has been there for more than a year 

 ̂ and in this way out of this 13. 9....^.

Sardar Hukam Singh: We are talk- 
aboui the President’s rule.

Dr. Katju: I am also talking of the 
President’s rule. We were importing 
eigl\t or nine officers who were Sikhs 
and six were Hindus who were im
ported.

Sardar Hukam Singh: But ten are
there who have been recruited from 
outside.

Dr. Katju: Yes, I know the names; 
do v‘ju mean to say that in PEPSU 
every Sikh should be there and no
body else should be there? What is 
the meaning of that?

Sardar Hukam Singh: Nobody is
suggesting that.

Mr. Deputy-Speaker: He need not
be disturbed.

Dr. Katju: I naturally resent this •
remark.

Ssrdsi Hukain Slogli
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Dr. Kaiju: Sir, let me ^0 on. You
were not here, Sir, when the position 
was .loughi to be painted by my hon. 
friend Sardar Hukam Singh that the 
Govern nent was functioning in a com- 
m'lnai-minded way,

Sardar Hukam Singh: Yes.

Dr. Katju: I say that it is an abso
lutely baseless charge and should 
never have been made in this House.

Sardar Hukam Singh: I say that it 
is quite correct.

Dr. KatJu: It should never have
been made.

Shri Punnoose: Give us the facts.

Dr. Katju: What is the situation? In 
the Secretariat, the Chief Secretary is 
a Sikh. The Financial Commissioner 
is a Sikh. The Secretaries for the Law 
and Edctcation Departments are Sikhs. 
The Development Secretary is a Sikh. 
The P.W.D. Secretary is a Sikh. (In
terruption)

Mr. Deputy-Speaker: This must
stop. Should they go on making in- 
teiruptions like this? Have they not 
got the patience to hear the Minister?

Dr. Katju: Really, it is an extraor
dinary state of affairs. In one breath, 
it is said that these are all small 
Stales; in the other, it is said that the 
Maharajas and Rajas and the big bi«- 
wedars had the services filled with 
their relations; and that all the State 
services consisted of nobody but their 
relations. The rulers being Sikhs, the 
service people were all Sikhs. Now, if 
two Sikh officers are suspended for 
some delinquencies—what am I to do? 
They are Sikhs. The delinquent offi
cers will be Sikhs. The intelligent 
officers will be Sikhs. The honest offi
cers will be Sikhs. Anybody will be 
a Sikh there, if you do not draw from 
anybody else. This will be the posi
tion. I ask Sardar Hukam Singh; in 
PEPSU, there are Hindus—are there 
iiot? There are Harijans there. There 
are Christians there. Will he kindly 
tell me what was the proportion in the 
services before the President took 
over?

Sardar Hukam SlBffh: Yes. it was
(Interruption)

9ft ( ffOT sr-TR r̂ -
: ffTspT >frT ^TITRT

TOT

Sardar Hukam Slnrh: 47 per cent, 
were Sikhs and 53 per cent, were 
others.

^  TniHhr : V ir^ ft
^  !3n-r*r I

Dr. Katju: ^  ?IT«T
f«p?r f tw  v t  5 ’?

As I said, it is a brave thing for my 
hon. friends to stand up and say, “The 
Central Government has been guilty of 
the worst form of communalism”. 
Whet was there before it, I ask you.

Sardar Hukam Slngli: I have told 
you. There were 53 per cent, others. 
If you ask me anjrthing more. I will 
tell you.

Dr. Katju: I won*t ask you any
thing, because you have said the very 
worst things. These things I never 
expected from you. You have said 
them, I believe, to go back and sim
ply intensify the hatred and dislike.
I think there must be a sense of res
ponsibility on our part.

Sardar Hukam Singh: I have given 
you facts, and I can give you more.

Mr. Deputy-Speaker: Order, order.
He is a learned and eminent parlia
mentarian. He ought to know that he 
cannot go on interrupting like this.

Sardar Hukam Singh: He asked me 
and then I stood up.

Mr. Depuiy-Speaker: Naturally, he 
did. But there is a mode of saying 
things. At every stage, it is not right 
that there should be interruption. I 
have been trying to see thal there is 
no interruption from this side when
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Opposition Members are speaking. 
Similarly, have I not got a duty to 
see thal thert is no interruption from 
the Oopositibn side when the Minister 
is replying? The hon. Member has 
h::̂ d his say, and it is being replied 
to. It is not as if every second mi
nute he is called upon to give an 
answer. As I said, there is a mode 
of supplying information. Anyhow, I 
would ask the Minister to address me 
Jx.id not Sardar Hukam Singh.

Dr. Katju: As I said—I do not know 
how to go on. Sir—I feel so full of in
dignation. I expected such very high 
standards from my hon.^ friend, but I 
have been disappointed.

Sir, somebody referred to an indi
vidual and said, “Look at this man, 
Hari Ram Mishra. He follows Mr. 
Rau and is his favourite.** Sir. no
body mentioned that he had been ap
pointed Settlement Commissioner and 
he had a distinguished record in the 
Central Provinces from where he re
tired. Then he was etnployed in Jodh
pur on settlement work and he work
ed as Settlement Commissioner of 
Rajasthan. He is a man whom we 
thought was specially qualified for this 
work, and therefore he was appointed, 
and here we find wild allegations be
ing made and insinuations being made 
that Mr. Rau has made this appoint- 
mei’t as a piece of nepotism. I resent 
these things. I am here: criticise me 
as much as you like, but I do not like 
other people to be criticised.

Mv hon. friend said something 
about compensation and agrarian re
forms. ^iow» my complaint is this. 
Only last week, we had a meeting of 
the Parliamentary Committee which 
the House had appointed. The same 
Committee had met some time in May 
or June and we put before it these 
Bills and they were approved. This 
Parliamentary Committee consists of 
many Members, and it approved the 
three Billr. two of which have now 
been laid on the Table of the House. 
The third one dealt with non-occu- 
pancy tenant^: i t  was also approved

bj  ̂ the Committee, and it provided a 
ceilin^i of 100 acres for every proprie
tor.

Shri ^tunnoose: On a point of order. 
He is referring to the proceedings of 
^he Parliamentary Committee, and I 
do not know whether he is in order in 
doin^ thal. That is one thing. The 
second thing is, he is slating things 
which arc not facts. There were seri
ous di/Terences of opinion with regard 
to conjpensation, ceiling etc. but ' he- 
says that the Committee had approv
ed of the Bill.

Dr.' KatJu: Will you please listen? 
If you will only listen......

Mr. Deputy-Speaker: If the majo
rity had approved, even then it is ap
proval. Now, so far as the proceed
ings are concerned, he is not giving 
what an individual said in the Com
mittee.

Dr. Katju: I may tell him......

Mr. Deputy-Speaker: Order, order. 
The hon. Member opposite has raised 
a point of order and I am bound to- 
give my ruling regarding it. Let him 
not interrupt.

As regards the proceedings of the 
Committee, the Government has acted 

i on the advice of the Committee which 
Ws appointed by the Parliament. There 
is absolutely no disclosure of any sec
ret, or of the individual observations 
of a member during the discussions 
which took place. Those observations 

t are kept secret for the reason that if 
y disclosed they may evoke protest or 
- involve the member concerned in trou

ble. That is why, the quoting of the 
pioceedings is not allowed. That is 
all. The hon. Minister may go on.

Dr. Katju: I was only going to say 
one word about the discussions in the 
Committee, namely, that the Bill was 
ppproved. Two Bills have already 
been exLucted and have been placed on 
the Table of the House. So far as the 
third Bill is concerned, it is an impor
tant measure dealing with non-occu- 
pancy tenants. It was placed befdre
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the Committee, and the Committee 
gave a certain general decision. Then, 
it was placed before the Planning Com
mission and the Planning Commis
sion's Economic Committee thouicrht 
that the ceiling fixed was much too 
high, that th(.» ceiling should be lower
ed, and from 100 acres it should be 
brought dowr. to 50 or 60 acres. The 

 ̂ Conjmittee. also suggested some other 
amendments. Therefore, the Bill had 
to go back to the Law Ministry, and 
the Law Ministry is now going through 
that Bill and is re-drafting it in regard

1 to those particular provisions. My 
only complaint is this, that this matter 
was mentioned in the Committee and I 
told the members, “This is the exact 
situation and within four or five days» 
or a week, or at the most within two 
weeks, we will enact that Bill**, and 
yet in spite of the fact that hon. Mem
bers knew all this, nobody said a word 
about it, and all the blame is now put 
on us and we are told that the Central

* Government is sitting tight upon it.

So far as the two Bills^ already en
acted are concerned, there again It is 
a question of policy. Why should any
one put it upon the Central ^Govern
ment? The House appointed the Par
liamentary Committee. There, the 
House will recollect—I am referring to 
what is called the Superior Rights Bill 
—that tile PEPSU Government had 
sanctioned a certain scale of compen- 

‘ sation. The scale was one pie, ic . 
one-twelfth of an anna, for every 
rupee of iand revenue. Thirty-five 
thourand acres are concerned in this 
matter. The revenue is small; rents 
arc also very small. On the calcula
tion of compensation on the basis of 
one pie per rupee the amount came 
to exactly Rs. 40.

Now the question at once arose that 
the point can be raised in the Supreme 
Court or other courts of law that the 
compensation was illusory. Therefore, 
the President’s intervention again 
came up. In similar circumstances the 
Punjab Legislature had allowed eight 
times the annual rent. We discussed 
this matter in the Parliamentary Com
mittee and they decided that it shoiild

be reduced to five times the annual 
rent.

Now, as I said, the annual rent 
there is a very small figure. The total 
compensation payable with regard tO' 
35,000 acres came to Rs. 21,000—an in
significant sum. It is all a matter of 
public knowledge. Now mv hon. 
friend contended that we are giving 
away compensation. Tf the House is 
of the opinion that there should be no 
compensation at all I can understand 
that but if some compensation is to be 
given it should be some compensation 
which you can take to a court of law.

Similarly regarding the other Bill, 
—about which nothing has been said 
viz, dealing with occupancy tenants,— 
the occupancy tenants have been made 
the full proprietors. The compensa
tion rate has been laid down in the 
statute. It is to be much less than 
the compensation allowed by the 
Punjab Legislature. That Bill has also 
bten enacted. There are two other 
Bills which we are considering.

It has been complained in this House 
that the Central Government has not 
been doing anything or it has been 
mismanaging affairs. I do not want 
anybody to say, “this is an old history. 
Before the proclamation the United 
Front was in majority and it should 
npt have been dislodged from office”. 
That chapter is now closed. The only 
Question is about the current events.

Nov/ another complaint was made 
by my hon. friend here and some hon. 
Members there regarding the realisa
tion of arrears. In the White Paper I 
have stated the circumstances. In 
many villases land revenue has been 
in arrears for years together. No
thing has been paid. I think you are 
aware that throughout India the basic 
principle of land revenue is that the 
payment of land revenue is the first 
charge on the produce of the land. It 
was not a case in which the landlords 
were defaulting. They had realised 
the rents but were not paying the Gov
ernment revenue. It was admitted 
that in certain areas the te»iints had 
neither paid the land reven^a nor the
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rent. The arrears had amounted to 
:n lakhs ol’ rupees. The respect for 
law was completely gone. They were 
functioning as a sort of parallel autho
rities. Now it was the duty of the 
Adviser to take steps to realise the 
rent.

Then there was the current payment. 
"One hon. friend said. “You realised 61 
lakhs of rupees in six months’*. I say 
31 lakhs of rupees was the old arrears 
and 30 lakh.s of rupees was the current 
demand. The current demand was 
payable ftom the current crops. So 
far as the old arrears were concerned 
you had been pocketing and keeping 
everything. Nobody said anything re
garding that. I think the Adviser 
would have been guilty of not proper
ly discharging his duties if he had not 
taken steps to realise this amount.

There is another complaint regard
ing the retrenchment of so many pffl- 
cers. One of the hon. friends said 
that he had put down a question this 
morning It was not read out because 
it was not reached. I have got that 
question here. It is true that many 
people have been retrenched.

Dr. Rama Rao: The tenants were
demanding their rights to be settled 
before they pay the re n t Whereas 
Sardar Rarewala Government Bill 
wrote off thiu arrears by including de
ll nite compensation is it a fact that 
this Government have collected these 
arrears also?

Dr. KatJu: Better ask this froŵ
Sardar Gian Singh Rarewala if he l8 
your authority.

Shrimati Renu Chakrayartty (Basir- 
hat): If land revenue has been collect
ed from the occupancy tenants then 
that is an illegal a c t

Dr. Katju: My hon. friend knows 
law much better than I do. I can 
only advise that when an Act has been 
passed recourse may be had to the 
law courta.

Mr. Deputy-Speaker: The hon. Min
ister may look at me and not thcra.

I do not know why the hon. Mhiister 
is fond of them.

 ̂ Dr. Katju: My complaint is that my 
affection is not returned. I wish it 
were.

What I was going to say is that this\ 
amount has to be realised and the 
amount could only be realised from 
persons who had got the money in 
their pockets. If any section of the 
House is in favour of the proposition 
that people cultivating land need not 
pay either revenue or rent, they 
should treat the land as their own, I 
have nothing more to say. I have got 
no answer.

There was another question raised 
by my hon. friend about retrenchment.
I ventured to say this morning that 
the very fact that there has been no 
question in the House showed that the 
state of affairs is satisfactory. My hon. 
friend retorted by saying, “I did table 
the uuertion for today”. But it was 
not reached. If it was, it will be in 
the proceedings. Now I should like to 
read the answer here. Answer to (a) 
gives the number of retrenched staff. 
The people who have been retrenched 
are mostly from the Civil Supplies De
partment. Controls have been remov
ed and, therefore, this Department has  ̂
shut down. The number removed is 
altogether about 719. Then the ans
wer goes on to say:

‘'The main reasons for effecting  ̂
retrenchment are: relaxation of
controls and consequent abolition 
of Civil Supplies Department, fixa
tion of cadre strength in different 
departments and ftnalisation of in- 
te^jration of services, reorganisa
tion of the Secretariat and admin
istrative departments and refor
mation of Districts, tehsils and 
sub-tehsils. Government are en- 
cieavourJnii to provide alternate 
employment. The position regard
ing unemployment in PEPSU is 
more or less the same as In other 

States.*'
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So. as hdb been mentioned in the 
reply. Government is endeavouring to 
provide alternative employment to 
sultaiDle retrenched personnel in the 
Education. Development and other de
partments which are awaiting expan
sion.

What more can I do? There are 
two alternatives. One line of argu- 

,  ment is that you must be fruRal with 
public money. That would mean re
trenchment. On the contrary, if the 
House is of opinion that we must carry 
the burden of the surplus staff, we are 
willing to obey.

Then comes the last question viz- 
the surplus districts. My hon. friend 
laid a personal blame upon me that I 
have been guilty of giving some incor
rect information. I say and I delibe
rately say that I did nothing of the 
kind. Throughout I have been abso
lutely correct. If you were to go by 
the example of other provinces, then, 
in the whole of PEPSU there will be 
probably two or three districts only. 
My friend from Bengal knows the size 
cf the Bengal districts, sai ,̂ Midnapore, 
but I do not know the exact acreage 
and population of that particular dis- 
tric. Take U.P. In U.P. the 'average 
population of a district is ten to fifteen 
lakhs. In many districts, it is much 
more. The area of a district Is any
thing from 3,000 to 5.000 or even 7,000 
square miles. Here, one district is 500 

 ̂ square mUes with a population of a 
lakh and a half. Another district is 
500 sciUc'ire miles with a population of 
two and a half lakhs. This matter 
has been under discussion by the 
PF-PSU Government for the last five 
years, and the Government resolution 
was published in the Gazette in 1950 
whii’h said that this was an urgent 
reform. The grievance of some of the 
hon. Members is that I started the 
abolition of the districts altogether 
from the map and made these districts, 
so to say, part of the adjoining dis
tricts, two fields here, two lields there, 
two firkas here and there and two 
taluks here and two taluks there: 
that I thought to myself ihat whether 
the district was small or whether it

was large, it gives rise to some fac
tions for the district headquarters. 
Now, if you keep the district and if 
you keep in charge of the district a 
verv highly paid officer, that means so 
much waste of public money. So what 
we did was. very well, for all admin
istrative purposes the districts would 
remain, but the man in charge who 
would live on the spot would be an 
additional District Magistrate—a com
paratively junior officer—or even say 
a senior officer in the State service. He 
will be there, and instead of asking X 
to be the District Magistrate ol one 
place, he will now be described as the 
District ?yiagistrate of Patiala as well 
as of Fatehgarh Saheb. He will go to 
Patehgarh Saheb occasionally as a mat
ter of administrative routine. I ’he 
main point is this to which no one has 
paid any altention: can my hon. friend 
point out that a single resident of these 
districts will be Inconvenienced by 
this arrangement that has been Intro
duced? Is there a civil litigant who 
will not get Justice as he was getting 
In the past in that very district? Is 
there any revenue matter which will 
have to be taken to any other district? 
The whole thing will be discussed in 
one and the same district. No one 
will be disturbed. I challenge—I say 
that no single resident of Fatehgarh 
Saheb, Barnala and Kandaghat wi)l 
have to move out of his own old dis
trict headquarters, and he will get all 
his grievances redressed as he used to, 
in future also, in his own home in that 
very district. What more do you want 
unless you say that you are going 
to (oppose every single measure of 
this Government. Instead of congra
tulating me or saying that “you have 
done very well,** many hon. Mem
bers are cursing me. I have brought 
about cconomy without causing the 
least dif^lurbance in the economic or 
social life of any one in the district.
T syy it is a very fine thing. You want 
a .senior officer; well, you can have 
hhn. But you cannot have a District 
Mf.gislrate located in every tehsil, in 
every jirkcL He will be only at the 
district hetdquarters. In Allahabad 
there are nine sulvdivisions in a dis
trict. The district is an enormous one.
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The District Magistrate lives a t the 
district headquarters. He can go to 
the si3l>division only when his services 
are required. Similarly, it is done here. 
But you get an additional Superinten
dent of Police located there. An addi
tional District Magistrate is also locat
ed. Your treasury is there. Your 
prison, jail, is there; your medical faci
lities are there; your Sessions Judge is 
there; your civil judge or munsiif is 
there; everything is there; unless my 
hon. friend says: “No, no. We must 
have a District Magistrate at an ex
pense of Rs. 1,200 a month*’; doing 
what—doing nothing—looking after a 
district with a population of a lakh 
and a half in an area of flve-hundred 
square miles. I do say, Sir, that this 
was a criticism without substance.

Then, one of my hon. friends said 
there were some restrictions on the 
Press. I really do not know what he 
meant; was it that the Press cannot 
act freely there? It was not elaborat
ed as to what exactly the complaint 
was. If the complaint was that to
day it is not open to a press corres
pondent to walk into a  public office 
and get information on public matters 
from every clerk, from every person 
employed in the office, in a proper or 
an improper manner, then of course, 
you n/ay say that there has been some 
restriction put, because the Adviser 
had issued instructions that no one in 
individual offices is to issue or hand 
out press matters. The Press must go 
to the Director of Public Relations and 
get the information in a proper man
ner. liCavJnp: that aside, where is the 
restriction? What is the harm? No 
one has said that. No one specified 
that. This is a free country. Every- 
body goes out; the press correspon
dents move about; hon. Members of 
Parliament are going about and in
structing on the spot and getting all in
formation; people come here and there 
and say their grievances and tell all 
sons of Ltories. Well, where is the 
restriction? My submission. Sir, is

• that all these complaints that have 
been made are not well placed. So 
fa r as my hon. friend who always

speaks for the scheduled castes is con
cerned, I really could not gather what 
his complaints were. I think his com
plaint was very general, namely, 
throughout the lenigth and breadth of 
India the s(;heduled castes are not get
ting n fair deal. He said they should 
be given jobs; I agree. “They should , 
be given proper education.'^ I agree 
entirely. What has that got to do with  ̂
PEPSU? What he said would apply 
everywhere else.

Someone said that this was his 
main grievance: PEPSU had the one 
non-Congress ministry in the country, 
and therefore the Central Government 
has played the dodge with It. Now, 
you never said anything about the ex
tent of help given by the Government 
of India in the past three years in the 
shape of loans and subsidies to the 
PEPSU Government. I gave the flĝ  
ures yesterday at another place, and 1 
repeat them here for your information.
Of all the B’ States, the PEPSU Gov- 
ernment has got the largest percent
age of assistance from the Central 
Government. It has varied between 
20 per cent, and 26 per cent, of the 
entire revenue of the State. The en
tire revenue is somewhere between 
four crores and five and a half crores 
The Central Government’s assistance 
has varied from one crore and a quar
ter to about a crore and a half. We 
did it. Sir. and the House may take 
it from me that, if anjrthing, the Gov
ernment of India have been more than 
anxious to help the PEPSU Govern- 
mont which was in existence before 
the President took it over, because we ' 
thought it should have a trial and 
when the thing absolutely became im
possible. we had to intervene.

Then, lastly. Sir, may T say that 
there is no desire to postpone the elec
tions—none whatsoever, and I do hope. 
—I cannot possibly bind myself and 
bind the House, and goodness knows 
what may happen—that in the current 
six months, by February or March,—I 
am personally anxious to have general 
elections as soon as possible in a free
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:^nd unfettered atmosphere. I do hope 
I  may not have to come back* aitaln for 
a second renewal—I cannot do this 
again, and you see it is putting some 
sort Of dirt around—I cannot anti- 
-<!ipate all contingencies. Dut you only 
want elections; you will have them, 
raising a lot of dust, excitement, and 
I know all about these matters. You 
must manufacture grievances by whip*- 
ping up. (Interruptions) I am addres
sing myself to you. I say that the ex
perience of political parties shows that 
one must whip up grievances and 
manufacture grievances in order to 
{Interruptions)..........

Mr. Deputy-Speaker: What is this? 
The grievances have been pointed out. 
The hon. IVTinister has tried to explain 
away, stage by stage, the Govern
ment's point of view. Hon. Members 
Icnow—whatever he said is not, can
not be« could not be applied to hon. 
Members. There are parties outside 
who may be interested in whipping up 
all sorts of grievances, and hon. Mem
bers are placing them before the 
House. Now, the hpn. Minister says 
th a t they are all wrong. Therefore he 
said: “whipping up’\  You want or
derly Government to bjc carried on, 
and no person need care for this whip
ping up of the grievances outside. No- 
thing is said. Always the present 
cornpany is excepted.

Shri H. N. Mukerjee; Parties out
side are represented in this House 
and the hon. Minister has actually 
pointed out individual Members as 
having manufactured grievances. I 
refer to Sardar Hukam Singh^s 
example. In his case, the hon. 
Minister actually said in a somewhat 
heated fashion that be has brought 
certain charges which looked like 
manufacturing of grievances, I also 
ask your ruling in regard to the point 
as to the use of this kind of ex
pression ‘manufacture’. Il definitely 
carries an insinuation, against grie
vances which are given expression to 
by the Members of this House with, 
I hope, a full sense .of responsibility, 
if it is described as ‘manufactured’.

6 P.M.

Mr. Deputy-Speaker: What I would 
only say is this.

Dr. Katju: It is only a light word.

Mr. Depaty-Spcaker: So far as
these matters are concerned, it is 
open to the Government to say when 
a particular point is placed before the 
House, that hon, Members are mis
informed; raising them on the floor of 
the House without seeking sufficient 
clarification or making sufficient in 
vestigation creates a kind of dis
turbance in the mind of the people 
outside. The hon. Minister has got 
an emphasis of his own and he uses 
it. That is misunderstood. I do 
not think that there is anything in it.

Dr. Katju: My hon. friends know
what I mean. My parting advice to 
them is ..........

An Hon. Member: Why not all the
parties.

Mr. Deputy-Speaker: They are the 
representatives of parties outside.

Dr. KatJu: Let us have a sort o£ 
thif'k skiii. You daily fling at "us 
several expressions and you expect us 
to be absolutely indiflCerent to any
thing that may be said. Let my 
hon. friend the acting Leader of the 
Communist Group look at his own 
speeches. When I use one-tenth of 
what he says—I wish I were as 
eloquent as he—he rises in indigna
tion and asks whether my expres
sions are parliamentary. What has 
it got to do with whipping up 
grievances?

Shri Nambiar: You said manufac
turing.

Dr. Katju: Manufacturing grievan* 
ces—̂ o n ’t you think it is a good 
industry?

Very well, Sir. let us finish this in 
an atmosnhere of hrlarity. I beg to 
commend this resolution to the appro
val of tlie House,

Shri H. N. Mtikerjee; If you will 
permit me to make an observation,
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ve quite appreciate your rem ark 
when you said that the hon. Minister 
has a particular way of expressing his 
views. The trouble is they are 
reported literally outside and the 
impression goes abroad in the 
country—as it did happen in the case 
of an interjection by a Member on 
this side—and the results are some
times not very happy. That is why 
we want the hon. Minister to choose 
his expressions with a tittle more cir
cumspection.

Mr. Deputy-Speaker: Hon. Membf^r* 
on either side must be very careful 
about their expressions.

Dr. Rama Rao: Sir, I mentioned a 
number of cases. 'Hie hon. Minister 
said I could have gone to him and 
verified those things and that I was 
misinformed. He answered only two 
of them and in that he confirmed 
practically my statements.

Mr. Deimty-Speaker: The hon.
Member has no right of reply.

Dr. Rama Rao; Then he must answer 
to my points.

Mr. Deputy-Speaker: He has
answered as far as he can.

Dr. Rama Rao: In that case he
must withdraw that statement.

Mr. Deputy-Speaker: Nobody can
bo compelled to answer.

Shrimati Renu Chakravartty: The
hon. Minister concluded his sueech 
by saying *in a spirit of hilarity I 
commend this resolution*. Things 
which happened in PEPSU are of a 
very serious character and we cannot 
take it in a spirit of hilarity.

Mr. Deputy-Speaker: It is a fact
that the PEPSU administration has 
been taken over by the Centre. Par
liament has approved of it. Nobody 
claims that Parliament must oass a 
thing unanimously. It is passed by 
a majority.

When the resolution is before the 
House hon. Members are at liberty

to bring certain matters to the notice 
of Government. But once the reso
lution is passed by the House, no 
impression should be sought to be 
created that they are in any way 
trying^ to disturb a decision of the  
Hous^. The hon. Minister’s point 
seems to be that there are narties 
outside which are raking up unneces
sary grievances when there are none. 
That was what he was trying to  
explain.

An Hon. Member: What 
genuine grievances?

about

Mr. Deputy-Speaker: Genuine
grievances he is bound to attend to. 
In these circumstances let nothing be 
said which will vitiate the atmos
phere. A kind of imnression is 
sought to be created by some per
sons that they are more interested in 
the government of this country than 
Government themselves are. That is 
a charge that thev want to refute. 
Are we to go on allowing expressions 
of this kind in the House? I would 
ask for moderation on both sides, so 
far as expressions are concerned. This 
seems to be a vicious circle—the 
earlier it is cut the better.

Dr. Rama Rao rose—
Mr. Deputy-Speaker: Enough Has

been asked and said. So long • as 
Parliament continues these questions 
will continue to be asked.

I will now put the bon. Mcmbor’s 
amendment to the vote of the House. 
So far as further amendment is con
cerned. no further amendment to this 
has been tabled. So, I am going to 
put it in the form in which it has 
been tabled. Once a Proclamation 
has been issued it comes for appro
val. A Proclamation stands on the 
same footing as an Ordinance issued 
when the House is not in session. In 
the one case any hon. Member may 
move a resolution that the House dis
approves of the Ordinance. In this 
case the Government itself must bring 
forward a resolution for the House 
to approve the Proclamation or to 
continue the Proclamation. Barring
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this there is no difference between 
a Proclamation and an Ordinance.

In this case it seems to be the 
practice either to approve or to 
reject for reasons which hon. Members 
may have. But there is no amend
ment to this. Where an Ordinance 
is issued and is followed up by a 
Bill, hon. Members can table amend
ments to the clauses of the Bill. On 
account of this essential difference I 
am not going to allow any further 
amendment: nor is there any amend
ment before me.

I shall now put the amendment of 
Dr. Aama Rao. If that is carried 
the original resolution will be substi
tuted by the amended resolution. If 
that is not carried, I will place the 
original resolution for the vote of the 
House.

The question is:

That for the original resolution the 
following be substituted:

“That this House after consider
ing the situation after the Pro
clamation issued by the President 
on the 4th March, 1953  ̂ under 
article 356 of the Constitution 
assuming to himself all the func
tions of the Government of the 
Patiala and East Punjab States 
Union and approved by resolu
tions passed by the House of the 
People and the Council of States 
on the 12th March, 1953 and the 
26th March, 1953 respectively, is 
of opinion that elections to the 
Patiala and East Punjab States 
Union Legislature be held imme
diately.”

The motion was negatived.

Mr. Depnty-Speaker: The question
is:

“That this House approves the 
continuance in force of the Pro
clamation issued by the Presi
dent on the 4th March, 1953. 
under article 856 of the Consti
tution assuming to > himself all 
the functions of the Goverximent 
of the Patiala and East Punjab 
States Union and approved by
440 PSD.

resolutions passed by the House 
of the People and the Council of 
States on the 12th March, 1953, 
and the 26th March. 1953, respec-
iive lyr

Those who are for the resolution 
will say ‘Aye’.

Some Hon. Members: Aye.
Mr. Depuiy-Speaker: Those who

are against the resolution will say 
‘No'.

Some Hon. Members: No.

Mr. Deputy-Speaker: The ‘Ayes’
have it.

Some Hon. Members: The ‘Noes’
have it.

Mr. Deputy-Speaker: The ‘Ayes’
will stand in their seats.

Some Hon. Members rose—

Mr. Depttty-Speaker: llie  ‘Ntjes’
will stand in their seats.

Some Hon. Members rose—

Ml*. Dep«ty>Speak«r: The ‘Ayes'
have it.

An Hon. Member: Division.

Shri Nambiar: There is so much of 
difference. They are in a minority, 
Sir.

Mr. Deputy-Speaker: I have never
hesitated to call a division if there 
is a chance of the hon. Members on 
this side ever reaching the number 
on the other side.

An Hon. Member: There is nevei
any chance.

Shri K. K. Basu: Is it your inten
tion, Sir, that unless the number 
equal there should be no division?

Mr. Depnty-Speaker: I have no ob
jection. But hon. Members are not. 
serious about the matter.

All right. The ‘Noes* will please 
rise in ^ e i r  seats.

SMmaU Beaa Chakfrnrairtty: You
may also take down the names.
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Mr. Deputy-Speaker: I need not
take down the names. *Noes’ are 28,

Now the ‘Ayes' may please rise in 
their seats. They are so many. 
The motion is carried,

Shri V. P. Nayar: You said. Sir. 
that the ‘Noes’ are twenty-eight. How 
many people support it? What is the 
number of ‘Ayes’? Let us know.

Mr. Deputy-Speaker: More than
twenty-eight support it.

An Hon. Member: 
number?

What is the

Mr. Deputy-Speaker: It does not
m atter. So the motion is carried.

The motion was adopted.

BUSINESS OF THE HOUSE

Mr. Deputy-Speaker: There is no 
other business before the House. But 
I have been inform ed.. ..

The Minister of Commerce and 
Industry (Shri T. T. Kriflhnamachari):
The next item in the agenda is the 
Coir Industry Bill, Sir.

Shri K. K. Basu (Diamond Har
bour); Coir is still coiling.

Shri H. N. Pfukerjee (Calcutta 
North-East): Sir, understand that 
Government has an intention of 
bringing forward iwo Bills, the Coir 
Industry Bill and the Rehabilitation 
Finance Administration Bill for being 
passed in this session. But I fear. 
Sir, that we are at a stage when I do 
not understand how Government can 
do so unless you decide, Sir, that the 
session is to be continued for a consi
derable period.

Actually, Sir, on the 2nd Septem
ber we were given a Parliam entary 
Bulletin which said that the Business 
Advisory Committee were informed 
that the Gtovernment considered the 
Estate Duty Bill and the Estate Duty 
Rates Bill to be so important that 
they should be passed during the 
current session. And Government

also told the Business Advisory 
Committee that the House had to find 
time for the Supplementary Demands 
for Grants and the resolution on 
PEPSU. That is all that we were 
vo\ichsafed by the Bulletin of 2nd 
September.

Now, at this stage I understand the 
Commerce and Industry Minister is 
here to pilot his Coir Industry Bill. 
This Bill is at a very early stage of 
the proceedings. I think only the 
consideration stage has started and 
only one Member on this side, as far 
as I remember, has spoken and is m 
possession of the House. I looked at 
the Bill. It seems quite a consider
able measure and the Statement of 
Objects and Reasons suggests that, 
naturally, it would have to be dis
cussed with a certain amount of care
fulness, because the clause by clause 
consideration would take, very 
naturally, a great deal of time.

I see also from the text of the 
Rehabilitation Finance Administra
tion Bill that its objects are perhaps 
very laudable but extremely com
prehensive, and it is very important 
for the Members of the House to 
express themselves on the different 
aspects of the administration of Re
habilitation Finance.

That being so I do not understand 
how Government can proceed with 
these measures—or any other which 
they might produce out of their hat— 
in the time at our disposal. As far 
as I can see, there is not any other 
time than the evening of the 18th. 
But I do not think by any stretch 
of expediency we could discuss these 
two Bills and dispose of them. I 
should say in fairness to the Minister 
of Parliam entary Affairs, whom I do 
not see here at this moment, that he 
talked to me about the possibility of 
these two Bills being taken up, and I 
had an impression, personally not 
knowing the texts of the Bills, that I 
told him I would not mind, if they 
were so important and so very bene
ficial to our people. But later I




